
     

 

      

      

       

            

         
        
       

 

     
      
        

       

    
    

  

            

     

    

  

  

        

             

              

            

            

               

             

          



meeting has filed his affidavit verifying his report dated 246 May, 2017 which is annexed

as Exhibit 'K' to the petition.

4. The Counsel for the Petitioner further submits that as directed by this Tribunal, notices

have been served upon all the Regulatory Authorities namely, concemed lncome Ta,\

Authorities, Central Goverqment through Regional Director, Registar of Companies

Mumbai and OIficial Liquidator. No representation is received by the Petitioner Company

fiom any Regulatory Authority. The requisite i[formation called for by the oflice of

Regional Director has already been submined by the Petitioner Company and no fluther

information has been sought for.

5. At least l0 days before the date fixed for hearing, Petitioner Company to publish the

[otice of hearing ofPetition in two local newspapers viz. "Free Press Joumal", in English

language and tanslation thereof in "Navshakti", in Marathi language, both having

circulation in Mwnbai as per Rule 16 of the Companies (Compromises, Arrangements

and Amalgamations) Rules, 20 1 6.

6. The Petitioner to file an affrdavit of service regarding the directions given by the Tribunal

and do report to this Tribunal that the direction regarding the issue of advertisement of

the notice has been duly complied with.

V, Nallasonapathy Member (Tcchnical ) B.S.V. Prakash Kumar bcr ()udicial)
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